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4. L-aksh^i 6c,.unj fi6ev e ! * @r-+
on a query raised by the Bench with regard to der# in4ting the petition as t{e#

of action had arisen in the year 2011, learned counsel for the petitioner states that some time
be granted to explain the delay by amending the petition. Let the amended petition be filed
within two weeks with a copy in advance to the counser opposite. cA L2slpBlz0r6 shail be
taken for consideration with the main Cp.

3. Learned counsel for the respondents seeks time to file reply to the main cp. Two weeKs
time is granted to fire repry with a copy in advance to the counser for petitioner. Rejoinder, ifany be filed within two weeks thereafter with a copy in advance to the counser for the
respondents.

List for further consideration on 11-11-2016. /\
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Companies Act 2013.


